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win gafag & 1§ ] |

ITEM (IV) :

“*Rs, 374.67 lakhs, due to increase in
the number and value of compensation
claims for goods lost or dumaged and
the clearance of outstanding cases.”
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sfaeT & | gafae 30 AT ag ¢ fe o
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MR. DEPUTY-SPEAKER :
resume his speech after Junch.

He may

13 hrs.
The Lok Sabha adfourned for tunch till
Fourteen of the Clock

The Lok Sobha re-asgembled after lunch ar
Four Minutes Pust Fourteen of the Clock.
[Mr. Deputy-Speaker in rthe Chair)

RE. DHARNA BY MEMBERS OF DFELHI
METROPOLITAN COUNCILAT THE
DEPUTY PRIME MINISTER'S

RESIDENCE

st awew At (qfa fae)
IYTeTe AAEg, & gredY wrr @ o



16} Re. Dharna by velhi Metrop.
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¥ g &Y sardy a7 @ & a4t afy @
T AT FY wrady ff qv @ 2 fogw
gz A1) § IaY 400 gfamA #r agad
gt 2 qai A maifas da § fAg
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MR. DEPUTY-SPEAKER : How does

that arise here 17 Is the Railway
Manister allocating some amount for this ?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : |f they
want, 1 would request them to go and do
some harvesting work.
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MR. DEPUTY SPEAKER : | thought,
the intention was to bring it 1o the notice
of the House that all the representatives
are  having dharna or gh-rao, whatever
you call it, | do not know, before 1he
Finunce Minister’s house with a view to
seeing that whatever new resources are
raised must be given to Delhi Now
it is all over. Let us proceed with the
debate on the Supplementary Demands for
Grants in respect of Rallways.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1968 69— Consd

SHRI SEZHIYAN : Sir, in the morn-
ing | raised a pertinent point regarding the
procedure and again 1 want to bring to the
notice of the House the Rules of Procedure
aboul this. There is a serious lacuna in
what the Minister has done. Supplemen-
tary Demands have been circulated and a
Bill is guing to be introduced in the House.
The Demands always come in the form of

a motion. If you go through our debaies
you will ind that it will be mentioned
there : —

Motion moved :

“That & supplementary sum not exceed-
ing Rs............... be granted 10 the Presi-
dent 1o defray the charges which will come
in course of payment during the year......'"



